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Note :— The pnnc1pal rules were published m the Gazelte
of India, Part II, Section 3, Sub-scction (i), dated
28th January, 2003, vide Nofification No. 46(12),
dated the 28th January, 2005.
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NOTIFICATION
New Delhi, the 10th Janunary, 2007

G.5.R. 37 (E).—In exercisc of the powers conferred
by Sections 4 and 7 of the Indian Telegraph Act, 1885
(13 of 1885) and Sections 4 and 10 of the Indian Wireless
Tetegraphy Act, 1933 (17 of 1933), the Central
Government hereby makes the following rules to amend
the “Use of low power equipment in the frequency band
865867 MHz for (RFID) Radio Frequency ldentification
Devices (Exemption from Licensing Requirement) Rules,
2005, namely - —
L (1) Theserules may be called the use of low power
cquipment in the frequency band 865—867
MHz for (REID)Radio Frequency Identification
Devices (Exemption from Licensing
Requirement) Amendiment Rules, 2006.

(2) They shall come into force on the date of
thetr publication in the Official Gazette.

2. In rule 3, the words “shared (non-Exclusive)”,
shall be substituted in place of “non-exclusive”

3. In the said riles, for rule 4, the following rule shall
be substituted,—

“4, Interference.—The effect of unwanted energy
due to one or a combination of emissions, radiations or
induction upon receplion in a radic communication systemn,
manifested by any performance degradation,
misinterpretation, or loss of information which could be
extracled in the abscnce of such unwanted cnergy, where
any person whom a licence has heen issued under Section
4 of the Act, informs that his licensed system is getting
harinful interfercnce from any other radio communication
system exemptoed under these rules, the indoor user of such
unlicensed wireless equipment shall take necessary steps
to aviod interference by rclocating the equipment, reducing
the power, using special type of antennac including
discontinuation of such wirefess use, il required :

Provided that, before such discontinuation, a

reasonable opportunity o explain the circumslances shall
be offered to such unlicensed user of wireless equipment.”

[Ne.R-110147232004-LR]

P. CHANDRASEKHARAN, Asstt. Wireless Advisor
Note:— The principal rules were published in the
Garette of [ndia. Part 11, Section 3, Sub-section
(1), dated | 1th March, 2005, vide Nofification
No. 168(E), dated the | 1th March, 2005.
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